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IN TH£ CENTRAL AOniNISTRATlVC TRIBUNAL
PRINCIPAL BENCH : NCU OCLHI

O.A.No, 2320/91

Shri RaNan Rohan

Union of India
and Othara

CORAR:

Data of daciaion

••• Applicant

v/a

••• Raspondanta

Hon*ble Rr. Juatica Rato Pal Singh, Vica-Chairnan (3)

Hon*bla Ranbar Rr* I«P. Gupta, Rawbar (A)

For tha Applicant

For tha Raapondanta

••• Shri B.B, Raval, Counsal

Shri R.L, Varma, Counaal
Shri K.C. Rittal, Counaal

1< Uhathar Raportera of local papara nay be
allcwad to aaa tha Judgaaant ?

2. To ba referred to tha Reporter or not ?

3 ILJ>_.G_£_R_£_N_T

/"Oalivarad by Hon'bla Rr. I.P. Gupta, Raabar {f^)J

In thia application filed under Section 19

of tha Adniniatrativa Tribunal Act, 1985, the appli*

cant haa raquaatad for iasua of direction to tha

raapondanta to pay tha applicant Houae Rant Allow

ance at adniaaibla rata of Ri» 450/- par month on

hia preaant pay and allowance, which ha haa ndt bean

getting ainca lat February, 1991.

2. Tha applicant ia a Health Education Technician

Grade II (Cartooniat)• Ha want on deputation aa an

Artiat to tha Advance Laval Talacom Training Centre,

Oapartbant of, TajLa-communication, Govarnnant of India,

Ghaziabad with affect from 30th Novanbar, 1985 to 16th

Rarch 19f9, Aa mentioned by tha applicant himaalf ha

waa officially allotted a quarter in tha Campua of

4LTTC, bearing No. Type I11/36. Me waa repatriated
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to Hit paront dapartnant naaaly Cantral Haalth education

Buraau in 1989. In raaponsa to eartain advartiaamanta

iasuad in 1989 and 1990 by tha ALTTC for tha post of

Artist the applicant applied. He was not taken. It

appears that he filed aone separata application for

issuing direction to respondents to treat him aa selectad

on the basis of 1989 advertisement. Tha direction given

to respondents in that ease was to consider the suitability

of the applieant for appointment as Artist on transfer

on regular basis in tha office of ALTTC as and whan they

decide to fill tha same on regular basis /"OA 373/91 dasidad

on 10.4.19927* The applicant has continued to occupy

the quarter of ALTTC though ha has not been taken in ALTTC

as yet. Tha ALTTC has asked tha parent department of tha

applieant to maka recovery in regard to unauthorised

X occupation of quarter in tha campus of ALTTC» Ghaziabad

since tha applicant had been ravartad to his parent cadre

i.e. Cantral Health Education Bureau in 1989.

3. The Learned Counsel for tha applieant contended

that on the one hand heavy recoveries have bean ordered

for tha quarter tha applicant is occupying at Ghaziabad

and on tha other hand no house rent allouance is being

paid to him by CH£B.

H 4. The Learned Counsel for the reepondents contended

that the applicant was s till occupying Government

quarter at Ghaziabad and tha CHCB is making recovery

of rent on batialf of ALTTC at Ghaziabad^ being a

Government organization. Since the applicant is

in possession of a Govsrnment accommodation he does

not have the right to draw HRA. There is nothing

on record to establish that the rules would permit

drawal of HRA notwithstanding the occupation of

Government accommodation by the applicant.
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5^ Thl# Is not an O.ft. uhara tha question of

recoveries of rent in regard to the quarter at Chaziabad

is to be settled. The prayer herein siaply that HRA

should be directed to be paid. As aentionad by tha

rssoondents since the apF^licant is in possession of a

Government accoaaodation, ha cannot clai« HRA.

6, Though we appreciate that tha applicant is

hard-put financially since heavy rent is being charged

for the ALTTC quarter at Chaziabad and since HRA is also

not made adaissibla, we can hardly give a direction to

the respondents to pay to the applicant HRA whan he still

is in occupation of Government accommodation. In the cir

cumstances, the O.A. is dismissed with no order as to costs.

The interim ordea will ceasa to have effect. However,

from 0-10-1991 to the date of this order only normal licenae

fee would be chargeable for tha accommodation.

7. Ua howavar^l^f^he raapondanta that issues
A

relating to any dues of the applicant from ALTTC for tha

period he served with them and the adjustment of rentals

and recoveries to be still effected from the applicant

ahould be sorted out early in accordanca with rul-s and

precedants taking the totality of factors including non-

drawal of H'lA by the applicant during the period

the interim orders passed. Ue also expect

vacation of ALTTC quarter by the applicant. These are

being said by way of observations and not directions since

tha application relates to payment of HRA only in respact

of which the order in tha preceding paragraph has been

given.

(I.P. GUPTA)
l>l£nBcR(A)

Ll
(RAn PAL .%INGH)
yiC£ CH iRlHAH(a)


